
Cumm* Stnke Smatkrn AVGXMt ♦, lMg * «aiiv«»» OK** 32*

|>f  ***« ftwCT]

t % 45-45  50—50  cT*F

fim?r qr grit  11 aft fsFnr fe?

msfr  | # <ft sr̂r   ̂-srrf $ 1 

«rwr f>crr |  ^ ir

tnr 7t hp! ^   J ?fr qftft ̂  

«rrfNT **st srrc» aft %  f ̂frr w  

?s|j ?ej FN ceTW y7% cS|oej ̂jjeXz ̂j , 
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DISCUSSION RE. CURRENT STRIKE 
SITUATION IN RAILWAYS 

MR. CHAIRMAN We wfll  now 
talc* up tfee discussion uniter Eule 193
I would like to know how much time 
the House would like to devote to 
thl$

SHRI SAMA$ MUKHERJES (Ho** 
rah):  This morning we insisted that, 
the Minister should make  a  fresh 
statement He has issued some Sp* 
peal but the leaders of the All India 
Loco Running Association want him 
to make an announcement on the floor 
of the House go that it is binding, so, 
we request the minister to make a 
frêh statement

SHRI S M BANERJEE (Kanpur)
I  support what Mr. Mukherjee has 
said Twice this mcrning, once before 
the Speaker and again before the De
puty Minister we have pleaded that 
the minister  should make the an
nouncement on the floor of the House. 
Yesterday he made an announcement 
over the All India Radio  There is a 
fear lurking in the minds of the lead
ers of the All India Loco Running Staff 
Association One or two of them have 
been arrested and arrest warrants un
der the DIR are pending against the 
others The minister should make an 
announcement here that the  lenders 
of this Association or the members of 
their action committee will not  be 
ariestcd if they come here to Delhi 
for a negotiated settlement

SHRI NARSINGH NARAIN  PAN- 
DEY (Gorakhpur)  If the Railway 
Minister makes a statement, will Mr 
Banerjee agree that there is no need 
for any further discussion’

SHRI  DINEN BHATTACHARYYA 
(Serampore)  We will apeak  In 
support or against the statement

MR CHAIRMAN  If the Minister 
mnKes a statement  of course there 
will be no scope for a discussion

SHRI SHYAMNANDAN  MSHfRA 
(Begusarai)  This (ttscussicn is to 
take place on the statement made ̂  
the Minister on frd August The 
House is quite in order to ask the 
znU&isr whether he wants to add 
sonuethlng so that his statement may 
he uptodate because the situation is 
demdotfng.
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Sfm i B. V. NAIK (Kanara): The 
procedure for a discussion under Rule 
193 has been dearly laid dcwn:

‘Theme shall be no formal motion 
before the House now voting. The 
member who has given notice may 
make a short statement and the 
minister shall reply shortly—

So, the member has to make a 
short statement firs*t and Ihen the 
minister will reply.

SHRI A K. M JSHAQUE (Bavir- 
hat): Any statement by the Minis
ter at tliis stage would be superflu
ous.

SHRI S. M BANERJEE: I am mak
ing an appeal m all earnestness Let 
my hon. friends on the other side 
realise that we are seriously interested 
tn seeing that this problem is solved 
amicably. If you are interested in ag

gravating the position, we are ready 
to do i t . , . .  (Interruptions).

SHRI A. K. M ISHAQUE: You are 
creating trouble.

SHRI S. M. BANERJEE: •*
SHRI A K. M. ISHAQUE* Do not 

say** You must behave, you must 
maintain decorum, you must know 
manners at least

SHRI S. M. BANERJEE: **
SHRI C. M, STEPHEN (Muvattu- 

puzha): Sir, on a point of order He
is repeating the term* * (Interrup
tions).

SHRI S. M. BANERJEE: ••
SHRI C. M. STEPHEN: Sir, what 

does he mean by saying* •

Is it permissible to use such ex
pressions?
1106 hrs.
[Mr. Deputy-Spcaker in the Chatr]

SHRI S. M. BANERJEE: It was far 
from my mind to hurt the sentiments 
•of Shri Ishaque___ (Interruptions).

SHRI C M .STEPHEN: Sir, on a 
'of order on what has happened 
. . .  (Interruptions) It is a matter 

concerning the decorum, how the pro- 
ce^d'ngs have to be conducted. One 
of our rules says that every statement 
in the House has got to be addressed 
to the Chair. The hen. Member Shn 
Banerjee, while speaking said** and 
he repeated it. Is it proper and par
liamentary7 Could he address the 
Chair, or a member through the Chair 
with those words’  (Interruptions).

SHRI S. M. BANERJEE- Let me 
explain the position.

MR DEPUTY-SPEAKER. I will 
first deal with the specific point. I 
think these kinds of expressions are 
very unfortunate. If we are to con
duct the proceedings of the House, I 
think it is all agreed that we must 
discuss seriously, if necessary we 
might fight also very strongly but 
the lea t̂ that can be expected of each 
one of us is to be respectful and 
polite m our language to other mem
bers. If these words were used it 
was most unfortunate. I do not think 
anybody should use that term because 
it provokes tempers in the Hcuse. Also 
*it does not give a good impression 
outside the House that we use this 
kind of language Therefore on this 
score these words sheuld not go on 
lecord

SHRI S. M. BANERJEE: Sir. I never
meant any offence I may substitute 
my words by saying “kindly keep 
quiet1".

MR DEPUTY-SPEAKER- I have 
understood the point.. (Interruptions). 
The Minister of Parliamentary Affairs 
is here. Shri Pande is a new mem
ber. I would request him to tell Shri 
Pande that when the Chair is on its 
legs there is no point of order.

Now there is a discussion under 
rule 193. A  discussion on this can be

at ordered hy the Chair.
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{Mr. Deputy-Spemker]

under 199 or pa&ipa under role M2 
because a statement made in this 
House is taken into consideration. 
Personally I think it would have been 
mote proper it it had been under rule
342 because it specifically says that 
it takes notice of the statement made 
by a Minister. The statement has 
already been made. If there is a fresh 
statement made here then I think the 
discussion would be ruled out because 
it would be a discussion cm a new 
statement

SHRI SHYAMNANDAN MISHRA. 
He can make the old statement up 
to date.

MR. DBPUTY-SPEAKER: I am 
more than sure that the Minister will 
come forward with statement. I am 
sure he w ill come forth with some
thing.

THE MINISTER OF RAILWAYS 
(SHRI L. N MISHRA) I will be be
nefited by the advice of the hon 
Members and then I will reply to the 
debate.

MR. DEPUTY-SFEAKER I support 
the reply of the Minister has to have 
some content If the reply has no 
content then of course it is a new 
thing that we shall be experiencing 
1 am suife that the content at reply 
of the Minister will be with reference 
to the questions that the members 
have raised.

You are quite free to raise lhe*e 
questions during the course o f the dis
cussion Why hurry for a statement 
now? Why not watt foe sent nour? 
The heavens are not going to fa ll

Shri Ramavatar Shastri
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“Shri & A. Dange, General Secre
tary, AITUC, Shri Indr aj it* Gupta 
and Shri S. M Banerjee, M. Ps, 
called cm the  Railway  Minister, 
Shri L N. Mishra, in connection with 
the situation arising out of the loco 
running staff strike.

After discussion,  the  Hallway 
Minister  informed  the  leaders 
that, provided the strike was called 

off, he was prepared to ensure im
mediate release at aH arrested loco 
staff, including office-bearers of the 

Association in order  to  facilitate 
holding of talks with their repre
sentatives regarding their grievances.

He  also stated  that  toe  stood 
mmly by whatever MAauratuies he 
feftd given to the imbemmt* lea- 
dew at the time of the earlier strike 
in May, 1973 and that these assur
ances would be implemented m 
letter and spirit In this  teiptct, 
status quo ante, as on  24-5-1973, 
would be maintained.

Shri Mishra further assured that 
there would be no harassment what
ever of the loco staff representa
tives who would come to partici
pate in the discussions which can 
be held within five days after the 
strike was withdrawn.

The leaders promised to see that 
the Minister's assurances were con
veyed to the striking workers with
out delay.”
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SHRI JYOriRMOY BOSU  (Dia
mond Harbour): I rise on a point of 
order. According to the order paper 
of ihe Business of the House which 
\ >u have before you* it is now half- 
past-five and you  are  supposed to 
take up Stainless Steel sheets import 
scandal. I want your decision on that.

MR. DEPUTY-SFEAKER: Well, iet 
me dispose it off since  you have 
raised it a* a point of order.  1 will 
ascertain what is the wish of  the 
House, but, befoie 1 do that 1 would 
like to point out that we have been 
honouring this rule 194(2) by  con
vention of the House, more m  the 
breach, than in the observance of it. 
Now, let me read out what the rule 
says. This is for future guidance, and 
I  am  not  speaking  particularly 
about him.  This is what the  rule 

says:

“The Speaker may allot two sit
tings in a week on which such mat
ters may be taken up for discus
sion and allow such time for dis
cussion not exceeding one hour at 
or before the end of the sitting, as 
he may consider appropriate in the 
circumstances.”

This is what the rule says; I don’t 
think we have ever observed this and 
We have taken two or three or four 
hours for discussions like these. In 
any case, I am pointing this out just 

for the attention of the House. Now, 
it is true that Mr. Bosu’s subject is 
listed here to be taken up at 5-30 
PJfcL I would like to know what i«? 
the pleasure of the House, and can 
tM* be drifted to seme other day...
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SHRI A. P. SHAKMA  (Buxar):
The half-an-hour  discussion should 
be shifted to some other day.

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU: Let it 
be tomorrow.

MU. DEPUTY-SPEAKER: Mr.
J>otirmoy Bosu has made a  request, 
let it be tomorrow. I think this would 
be kept in mind.  So, we carry  on 
with this discussion.........

SHRI JYOTIRMOY  BOSU:  Sir,
may I say something? Monday, Wed
nesday and Friday are fixed days for 
hulf-an-hour discussion. If it is shift
ed to Wednesday, what happens? Tmi> 
would push off somebody else’s dis- 
cusbion in regard to which names have* 
been bailotted  already. This is a 
short, 27-day session and we cannot 
afford to lose time; we cannot miss 
such discussions.  Therefore, what I 
would beg of you is, let this be taken 
up tomorrow.  Wednesday’s half-an - 
hour discussion may be kept as it ^
I don’t want to displease somebody 
else, Sir.......

SHRI K. S. CHAVDA (Patna): He 
is perfectly right, Sir ... < Intern-p- 
tion).
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MR.  DEPUTY-SPEAKER:  Order
please,  lust a minute.  I think it is 
not healthy that any ad hoc, off-the 
cuff decision should be taken straight
way because there must be  other 
things also, Speaker has to see, office 
has got to take  into  consideration 
certain matters but this request  of 
yours Is there and it will be taken 
into account

SHRI P. M. MEHTA (Bhavna*?ar> •
I have got my half-an-hour  discus- 
afcm on the 10th; my  name  was 
baltotted as the first. This comes up 
on the 10th. This should npt be dis
cussed.
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ME. DEPUTY^SP«AK2aftt 1 think 
all these things must be taken Into 
consideration and everything possible 
should be done to accommodate the 
wishes o f Members.

Shri Ramavatar Shastri may please 
continue.

eft trw:
«nr *;r fa ir  «rr i i r y iP ’

fw * r  v r  ^  g fa  fa iw <  %mvT 
vrc *w f % v% 

frro r  t t  •**rr«ri?T farnr sr* if  at 
«rrr ^  M  u m  fans.% *r i
%faT % fa*WT fr1
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’Tiferr g i <*tw mfrer i t
| afr ’sfr 7^ ° *  w  $ i
«ft tTiro «riTo sfaifc, *rr?»r
s fw r  *<fa»r trr.fa^w  
v r  | »

Telegram from Shri M. R. 
Sabapathy, A ll India Loco Running 
Staff Association, Tiruchirapalli.’

“A.IJLF and NJU.R. leaders’ 
press statement and agreement with 
Railway Ministry will not bind on 
us Because of their betrayal' we are 
suffering Please raise previous and 
present Railway Ministers* and 
Prime Minister's Assurance in our 
demands in Parliament tomorrow 
Please refer my provious telegram 
Please obtain clear decision in Par
liament for previous and present 
victimisations. Reduction of work, 
ing hours and pay protection. Job 
guarantee to the medically de- 
categonse staff. Also regular nego
tiating facilities in future. If Minis
ter agreed arrange negotiation with 
our representative*, with ministry 
in presence of Parliament Party 
Leaders. Please get assurance that 
our representatives will not be 
arrested. Anxiously awaiting your
reply."

T "  «frc m m  fr«ftT«&

n  fr, * 5  tfr *
r f  t

"Loco Sunning Staff Association 
has nothing to do with recognised 
organisations with which Railway 
Minister having dispossioas. Agree
ment reached will not be honoured. 
Present Demands of agitation 8 
Hours Work. Alternative Job with 
pay protection to medically unfitted 
stall. Stop victimisation**,

“Please raise to release the arrest
ed employees and Leaders first in 
the floor o f Parliament To-day, 
Western Railway General Secretary, 
Shri H.S. Chowdhry arrested at 
Ratlam. Without leaders how to 
settle. A ll previous end present 
prosecutions under D.I.R. to be 
withdrawn. Please enlighten these 
difficulties in Lok Sabha*

ftpr qft srrcft firesaiT fiwn fr, sqwft 
fitter m  i *rr*

nm n #  o t t  fr fa  ir$ w m

% m f v t sfry *rr% % m x vm  
f t  artf i «n*r f  w* w ti 
m  *  ^rt^fr^wSV

wt h h  *t *trt i x *  wt *r*rr? 
m xr fr i sft grwurO 

^rr fr m v m  ^  iftr «n*r sfiwrr
TT«rr THIS? ^  m
w*rm  ?  i « m  *n?wr *r£r *  
fr m  w  f?r «r%-
vrc i w ft vV
^nwnrrf i q ^ ur v r -

«n«mr w r  ^  w  n n ^

•nftwT ^  t m  m i  
xptm  fa  fa w itr  m

f  iftt % w rttm  *rr?rf w  
W i t f a t ?  <Nnc|i



137 Ctron* Strike SRAVANA 15> im  (SAKA) in Railway* (Dis.)
Situation ***

%tr famrrsr $  fa  tar vr faricr 
wrt^?rfq[ «r,v t o i  <*\ fa«r, < i,.\*

T< 4**ft *<K ?*r t fx  
<n: qg^ir i

MR. DEPUTY-SPEAKER: Now,
Shri A. P. Shaxma.

SHRI JYOTIRMOY BOSU: On a
point of order. X just now talked t» 
the Secretariat and it was mentioned 
that the half-an-hour discussion could 
not be taken up this week but only 
on next Monday. But you know, 
Sir, that I went to Calcutta to bring 
my family. But telegraphically I 
was summoned, although on the trank 
call I was told that the day would be 
shifted. I understand that if this 
discussion could have gone by default, 
it would have benefited some Members 
who cure very powerful and influential.
I understand these things. But this 
thing should be cleared. Are you or 
are you not going to take this matter 
up at least tomorrow or the day after?

MR. DEPUTY-SPEAKER: I think
that these are very unusual things 
which are going on here, very serious 
procedural lapses which create diffi
culties for the Chair. In the first 
place, this question was taken up 
and it was disposed of. According 
to the rules, it cannot be raised again.
I think it is a very wrong thing—I am 
sorry to say this—for the Table to 
pass on information to a member after 
the discussion has been disposed of 
and thus to excite him to bring it up 
again. A decision cannot be taken 
offhand like this. The Speaker has to 
take the decision. I have said just 
now that the Speaker will take the 
decision. These things would be 
conveyed to the Speaker. What the 
Speaker can do inside his Chamber 
and decide* let us not suppose, is 
being pre-empted by the office here 
or by the Table, without reference to 
the Speaker, which has Incited Shri 
Jyotim oy Bosu to come up again 
with submission after we have taken 
HP scoMrthtng d m  Shrt Bora's wishes

and what the House has decided with 
regard.to the shifting of his discus
sion will be conveyed to the Speaker 
Let the Speaker decide.

I think that it is a very serious 
thing that we should be passing in
formation inside the Chamber and 
then bringing up the question again 
after it has been disposed of. It is a 
very serious procedural lapse which 
I hope will not be repeated.

SHRI P. M. MEHTA: I have one
submission to make. My name also 
had been balloted along with that of 
my bon. friend Shri Joytirmoy Bosu...

MR. DEPUTY-SPEAKER: He has
made his submission already. All that 
is on record, and It will be taken into 
consideration. Why does he raise it 
again?

SHRI MADHU LIMAYE (Banka): 
On a point of order___

MR. DEPUTY-SPEAKER: Another 
point of order on what Shri A. P. 
Sharma is speaking? Or on what 
else?

v iV f t t m
| p N  F j F ^ j  &  i  N  m v

<TFft 1TW 33FTT f  I
t  s w  % ■SfRSTT g fa  fa*T a n w  
%  * f f  1 1 

^  m x  %
w *  vftr triNrr %

arc- £  i aw # 
fa r?  % fatr ^ r r  «tt,

sraifa vtm waft
?rt ^  f o  % 3T* *
t t *  %  fa n ; # *rrr % i
W  Wt*TT 11

MR. DEPUTY-SPEAKER: What is 
the point of order?

aft W
m tK  *5 1 fa  w



$ 3 9  a w t o s t * , ^

#t f  «rr w if^  *rt 33frf?f$«r
5 §  **■*«■, ^ fv  ^6 'ft ° iw t vr i t
#  IffcTT ?iff ?I?RT ’STî rT, £ | * m

^  ^  *rr
naterr*. ^ ktl\ i fr

«ft rrjf o tfte SF*r? sf»r % t*fTT #«,-rr
frt

MR. DEPUTY-SPEAKER: There
is no point of order.

*yt *r* ftefflr : ^?r
«rrc> w i r  «rr r $  3>: *th % f%%
fa r?  i  fa  «fr r̂*r? ?>3\ *fr>r
*T ^  JT'W ?r ^  tr

% f*n*r t  i °

MR. DEPUTY-SPEAKER: Let me
dispose it off since Shri Madhu 
Limaye hag raised it. As far as I 
understand, his point of order is fhat 
the order.. .

SHRI MADHU LIMAYE: I am not 
pressing it.

#  %^r xn  % arr% srnr iff 
w rir^rRT ^ rp rm  i

MR. DEPUTY-SPEAKER: There
fore, accept it. If you do not press 
it, let us proceed. Shri Sharma.

SHRI A. P. SHARMA: At the very 
outset, I would like to say that no
body in the trade union movement is 
more unhappy than the two recog
nised federations of Indian railway- 
men, the National Federation of 
Indian Railwaymen and the All-India 
Railwayman's Federation, about the 
situation brought about by certain 
interested people every now and then 
tm the Indian railways (Interrupt

There to® two recognised federa
tions of railway employees *!* this 
country representing more &an 70 
per cent of the total railway emplo
yees. (Interruptions) I did not in
terrupt Shri Ramavatar Shastri. 1 
request him to hear me patiently.

Apart from my federation, I do not 
know whether any representative of 
the other federation j« present in the 
House, but I know that one of the 
recognised unions of the All India 
Railwaymen's Federation is represen
ted mostly by the Communist Party 
of India which is in that federation, 
and it is surprising that a person like 
Shri Ramavatar Sha tri whose habit 
is, of course, always to fish in troubled
waters .......... (Interruptions). The
members of that tin ion, the South 
Eastern Raiwaymen’s Union is mostly 
represented by the AITUC which is 
the union of the Communist Party of 
India.

Now what is the representative of 
that party here, Shri Ramavatar 
Shastri, demanding? He wants re
cognition of a third federation. He 
calls it the All India Railway Em
ployees’ Federation or something like 
that. He demands recognition of a 
zonal union on the Northern Railway. 
At the same time, I do not know how 
it lies in his mouth to demand recog
nition for a category union, that is, 
the loco running staff. I do not know 
what is the policy these people want 
to follow in the trade union field. I 
leave this matter here to them to 
judge whether they want an industry- 
wise union, or whether they want a 
zonal union or they want a category- 
wise union. What kind of trade union 
movement do they want to run in this 
country?

tfon*). When I finish my speech, you 
Sir, the whole House and the whole 
country will come to know what is 
the reason behind all these difficulties 
that «re being created by interested 
persons and parties in this country.

The House will be interested to 
know that there are more than 700 
categories on the Indian Railways and 
if we by the demand of Shri 
Ramavatar Shastri, there should be 
700 trade unions on the railways. This 
1# how they ate interested to 'Serve 
the workefil T & # want to divide
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the trade union movement and they 
want the Kailway Board and Govern
ment to benefit by this division 
amongst tho workers. This is the 
type of trade union movement they 
want to run.

SHiy S. M. BANERJEE: On a
point of order.

SHRI C M. STEPHEN: One of the 
demands is for recognition. It is a 
relevant question.

MB DEPUTY-SPEAKER: I will
listen to >ou, Mr. Banerjee.

(interruptions).

MR. DEPUTY-SPEAKER: Order,
please. I am afraid Members are 
usxng these points of order really not 
in tho proper way. What is the 
point of order. There can be only 
two things. (Interruptions) Order, 
please. In the midst of another 
Member’s speech, if one raises a point 
of order, is it a point of order that 
the Member is speaking? la that the 
paint of order? (Interruptions) 
Order, please. Just a minute.

Now, these can be only two proce
dures. Number one is, you can pro
test against what the other Member 
says. It is there Secondly, if you 
say something and that Member 
fields to you, then you can say some
thing. But then I cannot interrupt 
the speech of that Member simply 
because you want to raise a point of 
order.

Since I have allowed it, let me hear 
what this wonderful point of order 
is, and see whether it is really a 
point of order. (Interruptions) Order, 
please. Let me hear him. What is 
the point of order

SHRI S. M. BANERJEE: May 1
request your kind attention—

MB. DEPUTY-SPEAKER: What is 
the point o f order?

SHXtl 8. M. BANHU8E: I am
<**ning to it. I can’t say it in just

two words. May 1 invite your kind': 
attention to the motion? It says:

“to raise a discussion in the state
ment made by the Minister of Rail
ways jn the House on the 3rd 
August, 1973 regarding the current 
strike situation in Railways.’*

(Interruptions)

MR DEPUTY-SPEAKER: Order,
pieafe, Mr. Pandey. What is this? 
Somebody should control hjrm

SHRI S. M BANERJEE: Mr. A.
P Sharma haa not spoken anything 
about the strike as yet. He is only 
siymy that we want a third federa
tion or a fourth federation.

MR. DEPUTY-SPEAKER: What is 
thp point of order?

SHRI S. M. BANERJEE: He has
forgotten one thing: that the All
India Railwaymen’s Federation wai 
the only federation. This is what he 
should remember. (Interruptions).

MR. DEPUTY-SPEAKER: Order,
please.

SHRI S. M. BANERJEE: Irrelevant.

MR. DEPUTY-SPEAKER: You
have come out with the right word; 
the right word you have just now 
used is irrelevant. Now, who is to 
decide whether a Member is relevant 
or irrelevant?

SSYEEAL HON. MEMBERS: The
Chair.

MR. DEPUTY-SPEAKER: I am to 
decide it  At least within this House 
I am to decide what is relevant and 
what is irrelevant. It is not for Mr. 
Banerjee or for anybody else. (In- 
terruprio’W) Order, please. There is 
no point of order. There is only a 
point of relevance, according to you. 
Now, Mr. Sharma, as far as I under
stand, is replying to the argument 
already raised by— (Interruptions) . 
Order, please. You may not like i t
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[MB. Deputy-Weaker]
Be is replying to your argument*. 
You may not like these arguments, 
(interruption*) Order, please. U there 
is any point of order at all* or any 
point of relevance or irrelevance here, 
the ruling i«, Mr. Banerjee is com
pletely irrelevant by raising it.

Now, Mr. Sharma.
SHRI A. P. SHARMA: Sir, I am

very much thankful to you for elu
cidating this point Had Mr. Shastri 
not raised this point, perhaps it would 
not have been necessary for me to 
speak m that context.

As a trade union organisation, both 
the federations—although Mr. Indrajit 
Gupta is part of the other federa
tion—*we do work—for all categories 
of the workers m the Indian Railways, 
and today also, m our joint statement, 
we have recognised and we do recog
nise the right of workers to strike 
But we recognise the right of the 
workers to strike Mr. Shastri has 
accused the Railway Minister and the 
Railway Board of certain thing* The 
Railway Minister will take care of 
himself and will speak on behalf of 
the Ministry. But when Mr. Shastri 
works in the trade union field he must 
understand what is the meaning of 
strike I am sorry to say that he 
does not understand it because only 
those people who are law-abiding, 
who know the rules and the laws will 
understand what is the difference bet
ween the strike and wild cat strike 
action on the part of the workers. 
For the last many months, the whole 
country is passing through a serious 
situation. I do admit that even in 
such a serious situation the workers 

•can go on a strike. I do not rule it 
ou t But for a strike what one has 
to do is this. One has to take a 
strike ballot and take the opinion of 
the majority of the workers, there 
It is not a technical majority o f SI 
per cent, but it should not be teas 
than 75 per cent. If more than 78 
per cent o f the watfcers vote for * 
strike, then only the Union is JtwtMed 
tn  giving a call for strike. May 1

know from Mr. Shastri whether fefe 
hat been done bx this particular asset 
A  strike call was given til of a sud
den to the Southern Railway about 
which he spoke. A  strike call has 
been given when every one is striv- 
ing one’s best to serve the country 
faithfully. Then at that time he reeda 
out a telegram in the name of Mr. 
Banerjee and then requests the Rail
way Minister not only to talk to those 
people but also to withdraw the re
cognition of the two federations. Let 
me say in this House that neither the 
National Federation of railwaymen 
nor the All India Railwaymen’s Fede
ration enjoys this recognition' as a 
matter of gratia from the Govern
ment It is the strength of the wor
kers that got them the recognition. I 
challenge Mr. Shastri. The moment 
he comes m this position, we will step 
down and he will be recognised. Let 
him follow that course Let him 
have the following of the majority of 
the workers and he will be recognis
ed In that case he will be recognis
ed as a federation and as a union. He 
will not be recognised as a sectional 
or categorical union. 1 am only sorry 
to say that my friend does not under
stand Sometimes he threatens the 
Divisional Superintendent; some times 
he threatens the General Manager; 
sometimes he threatens the Railway 
Board; and now he has threatened the 
Railway Minister Has any divisio
nal superintendent got the power to 
settle something which has got finan
cial implications, where money is to 
be sanctioned? Has any divisional 
superintendent got the power to 
change the pay scales even by a 
single paisa? Mr Shastri does not 
understand. He will challenge the 
divisional superintendent and say; 
you must change this and you must 
change that.

When the mileage allowance rules 
of the running staff was changed was 
Mr. Shastri responsible Cor improve
ment? Or was thf federation respon
sible for the improvement? In re
gird to the hewn o f tfftployiftftit o f 
the driven and flremeh and other nm-
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lor 10 hours instead of 12 hours, but 
their actual hours of work will be 8, 
and if they work beyond 8 hours they 
will be given over time allowance. 
Where was Mr. Shastri at that time? 
He is talking of things which he does 
not understand, that is the trouble. 
We are not opposed to strike. As a 
matter of fact we recognise the right 
o f workers to strike. But this kind 
of a strike every now and then, off 
and on does not help the unfortunate 
and mislead workers. It does not serve 
them; it does not serve the trade 
union movement either. More than 
that, it harms the interests of the 
country. It is because of our appeal 
that a vast majority of the railway 
workers are carrying on the railways 
working in spite of the efforts of Mr. 
Shastri and others to stop the work. 
Through this House, I would appeal 
to the good sense of these misled 
workers. Some of the problems of 
the railwaymen are already being pro
cessed between the Railway Board 
and the National Federation of Rail
waymen and the other Federation. 1 
appeal to them to refrain from such 
activities which give us a bad name. 
We will definitely look after their 
interests

18 hr*.

Mr. Shastri has made an appeal to 
the Minister to withdraw all actions 
under the DIR. I agree with him. 
I do not want that the railway wor
kers who have worked hard every 
time when the country has faced a 
difficult situation should be given a 
harsh treatment. At the same time, 
I would appeal to them to call off the 
strike. We are there to settle their 
problems.

About victimisation, we have al
ready told them that we will see that 
there is no victimisation. One o f my 
friends in the opposition said—1 Win 
not name him—"Why don’t you go 
and make tjbe drivers understand the 
M#1 position** If t  can make him

understand, my job will be done. But 
the trouble is, I am not in a position 
to make him understand. It is these 
people who mislead the workers and 
create such a situation in the country 
and in this House, trying to blame 
the Government lor their own activi
ties.

On this occasion, I would like to 
appeal to my friends in the name of 
trade unionism. They talk about 
trade union unity. But their concept 
of unity is that if we come in majority 
in the process of their trying for 
unity, that will not be real unity. 
Unless and until unity results to their 
advantage, they do not recognise the 
unity. This has been experimented 
some time back. We are prepared to 
experiment it again. So far our 
Federation is concerned, the doors 
are open. The doors axe high. No
body has to come on bended knees. 
They can come with their heads erect 
and join us in the service of the 
country.

SHRI S. M. BANERJEE: Mr.
Sharma’s speech should be circulated 
to the locomen!

SHRI SAMAR MUKHERJEE: Sir,
in all seriousness I want to place be
fore the House and the Minister cer
tain facts. I want to make it clear 
that I do not represent the All India 
Locc Running Staff Association. 1 
am not their spokesman and I do not 
want to speak on their behalf. But 
I had the privilege to make their 
cases being represented before the 
Ministry from time to time. It hap
pened that I had personal talks with 
the Railway Minister during the last 
budget session. I wanted him to im
plement the assurances Riven bv him 
as well as the previous Railway Minis
ters to the loco running staff. He 
said that if any assurances have been 
given by any Bailway Minister, he is 
prepared to implement them. But 
the experience of the loco running 
staff is that while so many assurances 
have been given nothing has been 
implemented, except tile withdrawal 
o f some cases somewhere On tfee
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fSh» Samar Mukberje*;! 
other hand, victimisation, unneces
sary transfears, involving them in false 
eases, demotion and suspension of 
employees are going on. These are 
ao provocative and oppressive that 
the loco running staff or locomen And 
no other alternative except to resist 
this type of repression and victimisa
tion through direct action. Further, 
this is not something new. They have 
mentioned it in a resolution which 
they adopted in the all India con
ference in January 1973 held m Burd- 
wan. When after repeated represen
tation and appeal nothing has come 
out, what is the alternative except 
some form of direct action. It is 
their unfortunate experience that 
only when they take some direct ac
tion that some Ministers, sometimes 
the Chief Minister or even the Prime 
Minister, come and give some assur
ance and the stnke or struggle is 
withdrawn on the basis of that assur
ance. Then the Ministers forget 
whatever assurances they have 
given and everything depends on the 
officials of the Railway Board, the 
bureaucracy, and they move in their 
own wav That is the unfortunate 
bitter experience of the locomen and 
it is out of desperation that they have 
decided to take direct action.

While I wa  ̂ not present here on 
the 3rd to hear the statement of the 
Minister, according to newspaper re
ports he said that it was illegal ac
tion on the Part of the locomen be
cause no previous notice wa« given 
at the strike and so firm action will 
be taken against them. In order to 
have some settlement for the normali
sation of the situation, I want to im
press on all of you the real depth of 
the problem and why the locomen 
Here forced to resort to strike.

SHRI JYOTIHMOY BOSU: When
they are wooden-headed hew can 
y m  impress them? 

3KBX SAMAR MUKHERJEE: They 
!W *  not ulkm title ectyon eU of * 
sudden. They deddeded cm some phas

ed act**, In Ufar in the Nertfeera 
Railways there was some deadlock. 
That was not strike but work as par 
designation. It is the practice in the 
railways to use employees for doing 
jobs in the higher posts without giv
ing them due promotion, While a 
person may not be holding the post 
of a driver or drawing the salary of 
a driver, he will be asked to work e* 
a driver. He is given some extra 
allowance. He is denied promotion. 
This is not happening in one or two 
cases. There are a large number of 
such cases. All this ‘substituted’ 
work by the lower grade of people for 
higher posts has become a practice.

Long before, they had demanded 
that promotions must be given to all 
those people But they have not been 
given those promotions. Ultimately, 
what ib the way left to them? So, 
they decided that they will have some 
fo m of ag’tation; that they will work 
as per their designation. If he is a 
fire-man, he will work as a fire-man, 
not as a driver In May, they told 
them This is not a sudden thing. 
They told the Railway authorities 
long before that their demand was 
that they should be promoted. When 
they refused to work for higher posts, 
they were marked “absent” . Then, 
they said. “If we are marked ‘absent’, 
we will really become absent Whet 
is the good of our coming to office if 
we are marked 'absent’?” . So, they 
started remaining absent. When the 
office did not record their attendance, 
they remained absent. It was called 
to be a strike. It is not a strike. A 
slander started that all Loco men 
had gone on strike. No. It is not a 
strike.

Ultimately, whet happened that on 
several Divisions, all trains ceased 
running and there was a complete 
deadlock. There was the formal 
attitude both of the Railway Board 
as well as of the Minister. The for
mal attitude is that the Railways 
authorities wtti not discuss anything 
with any U**ion which i# not *eco- 
gpfced, £*> the rewyprfsed union*
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have become the spokesmen of all 
categories of workers. That the Loco 
men did not want. Because they 
have had the previous bitter experi
ence about the recognised unions. 
To that I will come later on.

18.12 hrs.

[Shhj N. K. P. Salve in the ChairJ

What was the stand that the Rail
way Minister and the Railway Board 
took” They tried to utilise the reco
gnised unions against the Loco men. 
Immediately, two statements both 
from the NFIR as well as the AIRF 
were* issued condemning all the Loco 
men. This created a strong resent
ment amongst them It came in the 
papers You denounced them If you 
denounce them and, at the same timo, 
you claim that you are fighting f ir 
them are both contradictory..

SHRI A P. SHARMA- 1 can pass 
on thf- statement to jou

SHRI SAMAR MUKHERJEE: You
see the paper reports

SHRI IN DR A JIT GUPTA (Ali-
pore': This is the result of your 
sitting in the Rail Bnavan.

SHRI L. N. MISHRA: No, no.

SHRI A. P. SHARMA: No, no.

SHRI INDR A JIT GUPTA: You
have got a room there

SHRI A. P. SHARMA. It is be
cause of the Federation

SHRI INDRAJIT GUPTA: Thu is
why your mentality has become lik  ̂
that

MR CHAIRMAN: No dialogue
please

SHRI SAMAR MUKHERJEE.
This is a very serious situation. The 
reaction amongst the Loco men is 
that the Railway authorities are
utilising the two recognised unions

against the Loco men to create a pub
lic opinion against them. So, in their 
minds, these two recognised unions 
have become instruments in the hand* 
of the Railway authorities to be used 
against the striking Loco men.

SHRI A P. SHARMA: Wrong
apprehension.

SHRI SAMAR MUKHERJEE: 
That is why there are these adverse 
reactions against the recognised 
unions.

Another thing to which I draw the 
attention of Mr. A P Sharma is this 
Their main grievance against these 
two recognised unions is that these 
two recognised unions have come into 
an agreement with the Railway
authorities regarding the hours of 
work. The Loco men are demanding 
that they will not woik for more than 
8 hours at a stretch That is an in
ternational standard and that is
adopted in the case of other 
ir du«tn» •>

SHRI A P. SHARMA: This case
was Dlacea before the Tribunal and 
tht Tubunai ha\e decided that,
vvherea-. the actual duty hours will be 
eight hour-; thev will be called upon 
to work for ten hours at a stretch 
and that tnev would be paid over- 
t*mt for two hours

SHRI SAMAR MUKHERJFE: You
i'nnf\ >oar position before them.

Sir. this i«5 a kt*er written by Shri 
Pdnmai Ghosh, the then Minister, to 
Shri Anmdan Nambiar in 2P63:

‘’You must be aware also lh?t 
deciMon nu< since been arrived at 
with the two Federations that, 
nend.ng f*.rthei review, the total 
duty houi > of tunning staff at a 
Wretch would be limited to 14 
hcu"s I can further state that a 
review will be done at an early 
date."
The fun of the thing is that, for

merly. they used to work for 12 hours 
at a stretch. But after the agreement

1296 L.S.— 12.
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[Shri Samar Mukherjee] 
with the Federations, the running 
staff are to work lor 14 hours at a 
stretch! Sometimes* it is even 16 
hours and 20 hours. What reaction 
can you expect from the loco men 
after this agreement by the two 
Federations9 As I read out now, it 
happened in 1968. 1 do not want to
repeat this.

My point is that the Loco Running 
Staff Association have given sufficient 
notice to the Government. I per
sonally met the Minister I wrote 
several letters drawing his atten
tion.........

MR CHAIRMAN: The hon Mem
ber may please try to conclude

SHRI SAMAR MUKHERJEE- This 
is very important. I am directly 
connected with it In the morning I 
had discussions with the Minister 
Please allow me some more time

MR CHAIRMAN I quite appie- 
ciate it But the difficulty is that you 
will have to see it m the context of 
the overall time

SHRI SAMAR MUKHERJEE That 
is true But this is a senous mattei. 
That is why, a special debate was 
requested.

So, it ’s not for the recognition of 
their Union that they are struggling 
They have made that clear m their 
charter of demands I enquired from 
the Minister todnv morning. He has 
told me that all these are with him, 
oven the letter v h i ’h the P rsident 
has written to me on the 24th July 
is also with him If he admits that 
the letter dated the 24th July of th  ̂
President of the Loco Running Staff 
Association is with him, how can be 
uay that there was no notice at all 
given before this direct action? So, 
this is not a true statement made by 
the Minister and which has come out 
in the paper, that is a distorted re
port; in the paper it has come that 
the Loco Running Staff Association is 
only fighting for the recognition of

their Union. That is a distortion. In 
their charter of demands, they have 
placed as their last demand: *nego-
tiation facilities to the Loco Running 
Staff Association at all levels'. But 
the main thing is that all oppressive 
measures, all victimisations, all penal 
transfers, all demotions, all suspen
sions, must be withdrawn forthwith. 
fThis is the primary* ' preliminary 
condition to start negotiations and 
for a healthy settlement. Minus this, 
if you think that, by the use of DIR 
and by the methods of arrests and 
oppiession, you will be able to meet 
the situation, you are living m a 
fools paradise. So, in order to create 
the prooer atmosphere, the prelimin
ary thing you have to do is that you 
have to keep up youi assurances that 
all cases of victimisation will be 
withdrawn fuithwitn

Now I am happy that the All India 
Railwaymen’s Fedeiation leader says 
that he supports their demands I 
am also happy that the All India 
Railwci.vrntn’s Feckiation m their re
solution have also sa’d that they sup
port -til the demands of the loco
1 mining ‘»tafT though *»ome unfor
tunate comments have been made m 
the iesolution—‘ It is indeed untor- 
tunate that thev should have allow
ed themsoU t*s to b* milled bv certain 
intnpsts for narrow and sectarian 
ends This is â so not a fact AIRF 
leadei hip must also understand that 
no sectarian or narrow interests have 
forced them to come here It is only 
thr policy of the f»o\ornment that has 
forced them to come to this position. 
That has to be properlv understood 
and 1? you want to come to any 
settlement which will have a lasting 
effect, you will have to revert back 
to the old grievances, old cases of vic
timisation and not <umply the cases 
of the last May or June.

So all old cases of transfers, vic
timisation, etc must be withdrawn. 
The application of DIR must be com
pletely stopped. I have no time to 
dwell on thi* as the Chairman has 
already given the bell.



353 Cunent Strike SRAVANA 15, 1895 (SAKA) in Railways (Dis)
Situation

Even after the assurances in 1972 
•when the Southern Bailwaymen 
#trike was withdrawn on the assur
ance of the then Minister, Mr. T. A. 
Pai in September, I see on October 
24, 1972, the Local Divisional Super
intendent has issued charge-sheets 
and notices—“Illegal strike of loco 
nuining staif m September 1972.” 
In this he said that those who have 
taken part in the ‘illegal strike’, 
then break of service is recorded and 
£hey will have to undergo all these 
punishments:

1 Foiftiluie of all leave earned
upto the date of the strike

2 Forfeiture of all passes stand
ing to employee’s credit on 
the date of the strike

3 Postponement of the date of
muement

4 Foifeiture of sei vices rendered
pnor to the date of the ille
gal strike for the purpose of 
grant of SC to PF or pension

5 Tor all purposes of benefits,
concessions and privileges 
which are determined on the 
baMS of length of seivioe, it 
should be reckoned only fiom 
the date of resumption to 
duty after the strike etc

If this is not punishment and if this 
is not provocation and if this is not 
oppression, what else is it? There 
are 3000 cases m the Southern Rail
way alone So, the situation is ex
plosive That is why you must be 
patient and considerate and if you 
want to actually bring about a satis
factory settlement, you must have to 
give a guarantee and an assurance 
that all these victimisations will he 
immediately stopped and you will 
have direct talks with the leaders of 
the loco running staff association and 
their basic demands, namely, 8 hours 
work and that they should be cate
gorised, etc.—there are other de
mands also and all these demands 1 

•am not going into because they are

with you, should be considered sym
pathetically and a solution must be 
arrived at after negotiations with 
them.

I hope with a new attitude the 
Minister will make a statement so 
that they can feel assured to come 
and talk. On that understanding the 
struggle will be withdrawn.

18.25 hrs.

BUSINESS OF THF HOUSE
THE MINISTER OF PARLIAMEN

TARY AFFAIRS <SHRI K RAGHU- 
RAMAIAH) I want to make one 
small itatement about tomorrows 
business

As the House is aware, the Resolu
tion seeking appro\al of the Procla
mation m respect of U P should be 
appro\ed bv the House before the 
13th of August Hence, it is pro
posed to give preference to it m to- 
monow order paper by providing it 
immediately aftei thn passage of the 
Indian Railways (Amendment) Bill 
This is made necessary b' the chan
ges vchith were made in the order of 
bus nes  ̂ todaj

18 36 brs.

DISCUSSION RE CURRENT STRIKE 
SITUATION IN RAILWAYS—Contd.

MR CHAIRMAN All right. Now, 
I have to take the sense of the House 
about the present debate It is al
ready 6-25 pm and we ha\e get ten 
moie cpeakeis to participate May I 
suggest that we may call the Minister 
for leply at 7-30’  May I request the 
Members to cooperate’  We have got
10 Members to speak and 66 minutes 
to go How mucK each one should 
get is something for >ou to decide

AN HON MEMBER: Six minutes
each.


